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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A. No. 622 of 2024 

IN THE MATTER OF: 

Varun Gulati          …Applicant 

Versus 

State of Haryana & Ors.    …Respondents 

OBJECTIONS TO THE REPORT OF JOINT COMMITTEE ON 

BEHALF OF RESPONDENT NO. 71, DENIM CRAZE 

MOST RESPECTFULLY SHOWETH: 

1. That the present objections are being filed in compliance with the

order dated 27.02.2025 passed by this Hon’ble Tribunal where in the

newly impleaded respondents were directed to file their objections to

the Joint Committee Report dated 03.01.2025. As per the order dated

08.01.2025, the Answering Respondent has been impleaded as

Respondent No. 71 along with other industries based on the Joint

Committee Report.

2. That the Joint Committee Report has raised concerns regarding the

operation of Primary Effluent Treatment Plants (PETPs) and alleged

dilution of effluents, which have led to the bypassing of industrial

discharges into stormwater systems and Drain No. 6, eventually

polluting the River Yamuna.
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3. OBJECTIONS TO THE JOINT COMMITTEE REPORT 

i. That the Answering Respondent submits that an inspection was 

conducted on 07.08.2024, and certain observations were recorded 

regarding the operation of its Primary Effluent Treatment Plant 

(PETP). The Answering Respondent submitted that a Show Cause 

Notice (SCN) dated 02.01.2025, received on 17.01.2025, was issued 

by the Haryana State Pollution Control Board (HSPCB), alleging non-

compliance on several grounds, including the non-maintenance of the 

logbook for the flowmeter at the Primary Effluent Treatment Plant 

(PETP) inlet, low BOD values at the PETP inlet indicating possible 

dilution, expired agreement for PETP sludge disposal, non-

maintenance of records for fly ash generation and disposal, mismatch 

in PETP sludge generation data, and alleged inefficiency of the PETP 

in meeting the prescribed discharge norms. 

 
ii. That it is submitted that all of the above issues were raised in the Show 

Cause Notice issued by HSPCB, to which the answering respondent 

submitted a detailed and reasoned response. The answering 

respondent duly clarified its position and provided documentary 

evidence of its compliance to HSPCB. Therefore, the continued 

reliance on these findings is unjustified and does not accurately reflect 

the present compliance status of the unit. A Copy of the HSPCB Show 

Cause Notice and the latest detailed and reasoned response to the 

HSPCB Show Cause Notice along with all the relevant annexures is 

annexed herewith and marked as ANNEXURE R-1. 

 
iii. That the Answering Respondent categorically denied the allegations 

and submitted a detailed reply to the HSPCB, addressing each concern 
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and providing documentary evidence to substantiate compliance with 

regulatory requirements. The respondent had consistently maintained 

logbooks for PETP operations, including flowmeter readings at the 

PETP inlet, and the claim that no such records existed was factually 

incorrect. Copies of logbook records from June 2024 to December 

2024 had been annexed with the reply to the Show Cause Notice to 

demonstrate regular monitoring and compliance. 

 
iv. That the Answering Respondent further refuted the allegation that low 

BOD values at the PETP inlet suggested dilution with freshwater. The 

BOD levels recorded at the PETP inlet were consistent with the nature 

of the industrial process undertaken by the unit, which primarily 

involved dyeing, bleaching, and washing rather than high-BOD 

processes such as scouring and printing. The Equalization Tank 

installed at the PETP ensured uniform mixing of effluent from various 

process streams, leading to stabilized BOD levels. No scientific 

evidence had been provided to substantiate the claim of dilution, and 

the assumption that dilution was occurring was unfounded. The 

logbook records for PETP operations, which had been annexed with 

the reply to the Show Cause Notice, clearly established that the unit 

had been operating well within prescribed limits. 

 
v. That the Answering Respondent clarified that while the agreement for 

PETP sludge disposal with GEPIL had expired on 16.04.2024, the 

renewal process had already been initiated, and a request for renewal 

had been submitted well in advance. A copy of the agreement renewal 

request had been annexed with the reply to the Show Cause Notice to 

demonstrate the Respondent’s proactive compliance efforts. 
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Furthermore, contrary to the allegations in the SCN, daily logbook 

records for fly ash generation and disposal had been regularly 

maintained, and updated records were enclosed with the reply as 

Annexure-3. A copy of the renewed agreement dated 28.03.2025 is 

enclosed herewith marked as ANNEXURE R-2. 

 
vi. That with regard to Point No. 11 of the Joint Committee Report, the 

following clarifications are humbly submitted: 

 
- The report mentions: “Production in (Kg/Sq. meter/Nos.): 

Dyeing & washing of garments - 1,00,000 Nos/day.” 

 
- It is respectfully submitted that the above figure is factually 

incorrect. The actual production capacity of the unit is 1,00,000 

garments per month, not per day. 

 
vii. That a similar error is reflected in the last line of Point No. 11 under 

the sub-heading "Raw material (dyes & chemicals) - garments - 

1,00,000 Nos." Again, the quantity of 1,00,000 garments pertains to 

monthly production, and not daily. 

 
viii. That the aforementioned factual error has material bearing on the 

interpretation of resource consumption (water, energy, chemicals) and 

compliance assessment. Hence, it is most respectfully prayed that the 

figure of 1,00,000 garments/day be correctly read and recorded as 

1,00,000 garments/month in the report. 

 
ix. That with respect to Point No. 39 of the report, it is submitted that the 

estimated ash generation from biomass briquettes has been stated as 
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12% of the fuel weight, which does not reflect the actual operational 

performance of our unit. 

- Based on consistent records maintained by the unit and supported 

by literature on biomass fuel characteristics, the actual ash 

generation ranges between 5-7% of biomass input. 

 
- It is therefore most respectfully prayed that the reference to ash 

generation at 12% be appropriately reviewed and corrected in the 

final assessment. 

 
x. That with reference to Point No. 40 concerning "Ash management and 

disposal", the report states that the ash is sent to GEPIL "as informed". 
 

- It is submitted that pursuant to the earlier communication and as 

a matter of compliance, a fresh agreement for ash disposal with 

GEPIL was executed in March 2025 (copy enclosed as Annexure 

R-2). 

 
xi. That with respect to the alleged mismatch in PETP sludge generation, 

the Answering Respondent submitted that the calculation in the SCN 

appeared to have been based on assumptions rather than actual 

recorded data. The actual sludge generation rate was influenced by 

multiple operational factors, including the type of fabric processed, 

the chemicals used, and the treatment efficiency of the PETP. The 

logbook records for sludge generation, annexed with the reply to the 

Show Cause Notice, confirmed that the actual data aligned with 

industry norms and that the alleged discrepancy was without basis. 

 
xii. That the Answering Respondent further submitted that the PETP 

remained fully operational and compliant with the prescribed 
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discharge norms. The efficiency of the PETP had been validated 

through third-party independent laboratory analysis, which confirmed 

that the treated effluent met regulatory standards. Copies of the third-

party effluent test reports, annexed with the reply to the Show Cause 

Notice, substantiated this claim. The Answering Respondent had also 

undertaken additional compliance measures, including the 

maintenance of logbooks for freshwater consumption and the 

installation of magnetic flow meters at all required locations to ensure 

complete transparency in effluent discharge data. 

 
xiii. That in addition to the factual inaccuracies in the allegations, the 

Answering Respondent had raised serious objections regarding the 

lack of substantive evidence supporting the claims made in the SCN. 

The notice appeared to have been based on mere assumptions rather 

than conclusive findings, as no provision for dilution had been 

identified during the inspection, nor had any scientific rationale been 

provided for the alleged non-compliance. Furthermore, procedural 

irregularities were evident, as the SCN had been issued in January 

2025, despite the inspection taking place in August 2024, raising 

concerns regarding procedural fairness and due process. 

 
xiv. That the Answering Respondent submitted that no arrangement, 

provision, or evidence of dilution or unauthorized discharge of 

untreated effluent had been found during the inspection. The entire 

effluent generated by the unit had been routed to the HSIIDC-

designated pipeline after treatment, in full compliance with regulatory 

standards. The inspection team had not identified any source of 

unauthorized discharge, and the allegations in the SCN were 
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speculative at best. Moreover, the logbooks for HSIIDC freshwater 

consumption indicated that the unit’s total freshwater usage had 

remained well within approved limits, further disproving any 

possibility of dilution. The HSIIDC freshwater bills and meter 

readings, annexed with the reply to the Show Cause Notice, 

corroborated this. 

 
xv. That the Answering Respondent had consistently undergone 

inspections by the Central Pollution Control Board (CPCB), all of 

which had confirmed compliance with environmental norms. These 

past inspections reaffirmed that the PETP operated efficiently, the 

effluent discharge remained within permissible limits, and no dilution 

with freshwater had occurred. The records of past CPCB inspections 

had been annexed with the reply to the Show Cause Notice to further 

substantiate compliance. 

 
xvi. That without prejudice to the above and to its legal rights, the 

Answering Respondent had implemented all necessary measures to 

ensure compliance with the recommendations issued by HSPCB. This 

included regular logbook maintenance, renewal of agreements for 

sludge disposal, proper documentation of fly ash disposal, and third-

party verification of PETP performance. However, these compliance 

measures should not be construed as an admission of non-compliance, 

as the Respondent had always remained committed to operating 

within prescribed regulatory norms. 

 
xvii. That the closure of the Answering Respondent’s unit would have had 

severe socio-economic consequences, impacting not only the 

employees and their families but also local suppliers, transporters, and 
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small businesses dependent on the unit’s operations. Any adverse 

action taken against the Answering Respondent would have 

jeopardized livelihoods, disrupted supply chains, and negatively 

impacted textile exports. 

 
xviii. That in view of the above submissions, the Answering Respondent 

prayed that the allegations in the Show Cause Notice be reconsidered, 

as they were based on incorrect assumptions and lacked substantive 

evidence. The Respondent requested that its compliance measures be 

duly recognized and that it be granted an opportunity for re-inspection 

with independent verification to conclusively establish adherence to 

environmental norms. The Answering Respondent reiterated its 

commitment to upholding all regulatory standards and sought a fair 

and just resolution of the matter. 

 
4. That in light of the foregoing submissions, the Answering Respondent 

categorically denies any allegations of non-compliance and submits 

that the findings of the Joint Committee Report and the subsequent 

classification of the Answering Respondent as non-complying are 

based on assumptions rather than conclusive evidence. The 

Answering Respondent has consistently adhered to prescribed 

environmental norms, holds valid statutory permissions, and has 

taken proactive measures to ensure compliance. 

 
5. That the Answering Respondent remains committed to environmental 

sustainability, regulatory compliance, and responsible industrial 

operations and prays for a just and fair assessment of its compliance 

status. 
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6. The Answering Respondent further reserves its right to file additional

pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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[SIDDHARTH BATRA], [ARCHNA YADAV] [SHIVANI CHAWLA] 

[CHINMAY DUBEY] & [RHYTHM KATYAL] 
Advocates for Respondent No. 71- M/s Denim Craze 

8A, Sagar Apartments, 6-Tilak Marg, 
New Delhi-110001. 
Mob.: 9888884445 

E-mail: siddharth.batra@satramdass.comDate: 21.05.2025 
Place: New Delhi      Phone: 011 4704 6111 
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Vijay Kumar <vijay.kumar@satramdass.com>

Advance service copies of short reply on behalf of Respondent Nos. 58, 71, 93, 94, 96 &
100 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'
1 message

Vijay Kumar <vijay.kumar@satramdass.com> Wed, May 21, 2025 at 3:03 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Chinmay Dubey <chinmay.dubey@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>, Shivani Chawla
<shivani.chawla@satramdass.com>

 Paperbook- NGT Reply-R94 Samarth
industries_Redacted.pdf

 Paperbook-NGT REPLY-R100 INDIES
GLOBAL_Redacted.pdf

 Paperbook-NGT REPLY-R71 DENIM
CRAZE_Redacted.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 58, 71, 93, 94, 96 & 100 in O.A. No. 622/2024 titled as
'Varun Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager 

8A Sagar Apartment
6 Tilak Marg
New Delhi - 110001
Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations 

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged
information. If you are not the intended recipient, any disclosure, copying, use, or distribution of the information included in
this message and any attachments is prohibited. If you have received this communication in error, please notify us by reply e-
mail and immediately and permanently delete this message and any attachments. Thank you." 

3 attachments

Paperbook-NGT REPLY-R58 Pooja Textile Industry_Redacted.pdf
13539K

Paperbook-NGT Reply -R93-Ms SIA Pharma Pvt. Ltd._Redacted.pdf
4442K

Paperbook NGT Reply -R96-Ms Raja Industries_Redacted.pdf
3370K

473189

https://drive.google.com/file/d/1R3Q8z3VLrg5x5i_9yt5byKCrPk21pBJW/view?usp=drive_web
https://drive.google.com/file/d/1jH-Ob50E7p9Gc8b374FeTcpXQB2NEpTx/view?usp=drive_web
https://drive.google.com/file/d/1U_HGKoSXLppFiaRcxC1Nejj2A_HyRuxi/view?usp=drive_web
mailto:archna.yadav@satramdass.com
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196f230a06216f8a&attid=0.1&disp=attd&realattid=f_maxqs2tl0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196f230a06216f8a&attid=0.1&disp=attd&realattid=f_maxqs2tl0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196f230a06216f8a&attid=0.2&disp=attd&realattid=f_maxqsnsc1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196f230a06216f8a&attid=0.2&disp=attd&realattid=f_maxqsnsc1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196f230a06216f8a&attid=0.3&disp=attd&realattid=f_maxqsrlj2&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196f230a06216f8a&attid=0.3&disp=attd&realattid=f_maxqsrlj2&safe=1&zw
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